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MMEA/ORDER

Per Bench :

This is an appeal filed by the assessee against the order of the Id.
CIT(A)-2, Bhubaneswar, dated 15.03.2023, passed in I T.Appeal
No.Bhubaneswar-2/10105/2012-13, for the assessment year 2013-2014.
2. It was submitted by the Id. AR that the assessee is deriving income
from business. In the course of assessment, notices were issued to the
assessee, wherein it was asked to explain the cash deposit of
Rs.1,86,750/-. The assessee had not given the explanation and
consequently the AO had made the addition. On appeal, the Id. CIT(A)
had dismissed the appeal of the assessee in the absence of any
explanation. It was the prayer that the issues in this appeal may be
restored to the file of AO so that the assessee can provide explanation

before the AO.
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3. In reply, Id. DR submitted that the assessee had already been
granted adequate opportunities.
4, We have considered the rival submissions. A perusal of the order of
the AO the assessee has not produced any evidence before the AO to
explain the cash deposit. Admittedly, the evidence having not been
produced before the AO, the assessee cannot produce any fresh
evidence before the Id. CIT(A) without justifiable cause. This being so, in
the interest of justice, the issues in this appeal are restored to the file of
Id. AO for readjudication after granting the assessee adequate opportunity
of being heard.

5. In the result, appeal of the assessee is partly allowed for statistical
purposes.

Order dictated and pronounced in the open court on 28/11/2023.
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